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in, and production, supply and distribution of cigarettes and other tobacco
products and for matters connected therewith or incigdental thereto.

The question was put and the motion was adopted

DR. C.P. THAKUR: Sir, | introduce the Bill.

THE PRE-NATAL DIAGNOSTIC TECHNIQUES (REGULATION AND
PREVENTION OF MISUSE) AMENDMENT BILL, 2001.

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR, C.P.
THAKLURY): Sir, } beg to mave for lgave to introduce a Bill to amend the Pre-
Natal Diagnostic Techniques (Regulation and Prevention of Misuse) Act,
1994,

The gquestion was put and the muolion was adopted.

DR, C.P. THAKUR: Sir, I mtroduce the Bill,

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - contd.

SHRI SHANKAR ROY CHOWDHURY (West Bengal): Mr. Chairman,
Sir, in conbnuation of the discussion on the Mahamahim Rashtrapatij's
Address on the 19" February, 2001, | would like to touch upon paragraphs
12 to 15 of his Address in which the Governmem makes a mention of the
policies on Jammu and Kashmir and the North-East. The point | would like
to make is that, as was brought out this morning also during the Question
Hour, the Government's approach to the basic problems of Jammu and
Kashmir and the North-East must be interlinked. Whatever the terms and
conditions of the negotiations with separatist organisations in Jamrmu and
Kashmir should be roughly the .same as those thal are being utilised for
similar organisations in the North-East. The Government states that it has a
three-pronged strategy of dealing with the separatist miltantncy in Jammu
and Kashmir. The policies have been mentionsd from time to time by
various Ministers on various occasions. They consist, according to their
statements, of the fight against militancy, talks with militant organisations as
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well as the administrative and economic uplift of the State. Here, | would
like to say that whereas on the first and, perhaps, the second, some action
has been taken, in Jammu and Kashmir, as also in the North-East, the third
prong of the sfrategy is faitering very badly. And as a result of that, the
dissatisfaction of the people in both the regions of the country against
whatever moves the Government is making, 15 building up almost day by
day and the Government must pay special attention to ensure that the
concamitant economic and administrativa measures to back up the military
strategy as also the pclitical strateny are also put in place. The ultimate
results, the ultimate strategy, the ultimate pohcy, the ultimate objectives of
the negotiations with the militants in Jammu and Kashmir, as also in the
North-East, have not yet been spelt out. But | do accept, perhaps, the
Government's compulsions that they cannot give out their end-strategy so
early to public audience. | accept that, | would merely like to retterate, re-
emphasise and draw the attention of the Government to the undertaking
given by the hon. Prime Minister on the floor of this House that whatever be
the results of the negotiations, there shall be no territorial disintegration of
the country. If this is taken as the overriding term of reference of all
nagotiations, whether in Jammu and Kashmir or the North-East, | think, the
integrity of the country will be defended. The Government has taken a bold
step of declaring a ceasefire on Bamzan. i is a good step which has been
welcomed by the peopte of Jammu and Kashmir and the international
community. This fact was brought fo the nctice of the House by the hon.
Home Minister today, during the Question Hour. But the people, with whom
it is directly concerned, that is, the militants, Tanzeems, who are sponsored
by Pakistan, have totally rejected it, and when the declaration of the
ceasefire was conveyed by the senior military commander in Jammu and
Kashmir to the troops, it was unequivocal in stating that whether any
organisation, whatever be its origin, whatever be its attitude, and whether
they accept the ceasefire or not, no action would be taken against it. This
has resulted in the Armed Forces being put under a tremendous
disadvantage, because a ceasefire is. a politico-military step, and it has to
be taken in a politico-mititary conflict. That | accept. It has many military
disadvantages. Equally, it has many political advantages, and on that basis,
the Government, in its wisdom, has taken this decision. But, | think, the
Government has not structursd their perception, their terms of reference of
the ceasefire correctly, because a ceasefire to be effective, must be
accepted by both parties, and by unilaterally declanng a blanket ceasefire,
unfortunately, 1t is even made applicable to those separatist rmilitant
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organizations, which have publicly declared that they will not accept the
ceasefire, and have continued their operations, As a result of that, | think,
what we are witnessing today is that the proxy war in Jammu and Kashmir
has been given a breath of oxygen, and it has now entered a fresh phase of
violence, and indeed, the Armed Forces will have that much more difficult
time now. | understand that they have been given the go ahead to resume
operations, as required, but they will certainly have that much more difficult
time to bring the situation under control. The question was of talks, talks
with the Tanjeems, talks with the militants and talks with your own people. i
think, the aspect of talks with your own people is not being given the
importance that is required. The Legislative Assembly of Jammu and
Kashmir had passed a HResoclution demanding autonomy, the pre-1953
status, and the Government, without a second thought, straightway nuilified
and negated this move, and did not agree with this Resolution passed by
the State Assembly of Jammu and Kashmir, 1 think, this was a hasty and
inadvisable decision, because, | think, the Government, and indeed, most
people, were somewhat put off by the word antonomy. Autonomy, | think,
becomes more acceptable if you mention it in terms of the Sarkaria
Commission, that is, devolution of powers. We talk a lot in this very House
of financial disinvestment. | think, the Government may like to consider
devolution or autonomy, which | also do not prefer. In terms of political
disinvestment, what is the harm? You polticaily disinvest in the State, 49 per
cent, 51 per cent or 26 per cent, that is the matter to be decided. But,
certainly, | support the Government when they say that there cannot be a
return to pre-1953 situation, But there certainly is a case, not only for
Jammu and Kashmir, but for all States in the Union, to renegotiate the
political disinvestment, which the Governmert has to carry out under the
terms of the Sarkaria Commission. Sir, | now come to one of the issues
touched upon by Mahamahim Rashtrapatiji in his speech, and that is the
issue of Centre-State relations. In paragraph 18, Rashtrapatii mentions the
Government's position, that “the Centre-State relations continue to be
harmonious®. It is my submission, Sir, that the reason why, last time, the
Centre-State relations could have been said t0 be harmonious was that the
Government in power at the Centre was of the same political party that was
in power in most of the States. That situation has gone, that situation will
never come again, and, over the years, the relations betwesan the Centre
and the States have, certainly, had a large amount of give-and-take, a large
amount of arguments and a large amount of disagreements, but we, as
citizens of India, as representatives of the States, are concermed to notice
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that in the very recent past, or, in the past two or three years, the relations
between the Centre and the States have never been so adverse as they
have been today, and this is not good, Sir, for the nation. | do not hald a
brief for any political party. Federalism is the bedrock ot our Government,
but federalism is a two-way traffic, and negative signals on the issue of
faderalism are being sent out not only by the Central Government but also
by the State Govarnments as a matter of pure political polemics. In the
interest of governance, in the interest of the integrity of the nation, | think,
we have to sit down and work out a more bharmonious system of
governance in a political system where the Government at the Centre and
the Governmenis in the States are unlikely to be of the same political
ideology. This is a matter of concern, Sir, which affects all of us, and | do
feel that we must sit together, as citizens of this country, as political parties,
to work out a more ¢onstructive approach to this very major issue which is
affecting governance in almost all the States.

Mention has been made of agriculture. | welcome the fact that the
Government is taking several measures to assist the farmers, b,
unfortunately, the basic requirement of a reform in agriculture is a step
which neither the Central Government, nor most State Governments have
taken, and that is land reforms. Unless there are land reforms, the basic
edifice of agriculture will never be viable, and | am proud o say that in the
country, one of the two States which have taken the basic step on land
reforms is my State of West Bengal, Sir, and | am really proud to say this.
The Government praises the farmers, deservedly so, for increasing our food
production to unheard of laveis, to, rather, record levels, but, unfortunately,
today, the word *farmer® conceals a lot. It conceals more than it reveals!
Today, a majority of the farmers, in many States, are mostly landless
iabourers or sharecroppers. If you include them under the term “farmer®,
their position certainly has not improved. Their position certainly has not
improved, and whatever measures the Government is taking, by way of the
withdrawal of administrative price support, or, by way of the withdrawal from
the direct intervention in agriculture, that is likely to benefit a particular class
of farmers who are now extremely well off and their position is further
improving because no Governmeant will have the political determination to
tax agricultural income. But that is an issue on which, | think, all politicai
parties must sit down because to keep on restructuring the income-tax
structure based on a narrow base, as it is, at present, will, certainly, not
lead to spread of prosperity.
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There is 2 mention about the Hydrocarbon Policy in paragraph 37.
The Hydrocarbon Vision 2025 has been spelt out in detail. | agree with
this. If it works out, | think we wili be able to achieve our aim of energy
sufficiency in the ttmes to come. Here | mention with concern that a week
ago, during Question Hour, the hon. Minister for Petroleum in his answer to
a query raised by my hon. colleague, Dr. Karan Singh, on allernative
sources of enerqgy, seemed to mention that, really speaking, it was none of
his business, and that the other Departments were looking after them. !
think it is not encough for the Government to evolve merely a Hydrocarbon
Vision 2025. But it is now incumbent on us, before the disastar actually
strikas, to evolve an integrated policy on energy, not only on Hydrocarbons
but also on alternative sources. Hydrocarbons are fusile fuels. They will run
out. They will run out at some time. The coal will run out, Unless the
Government, today, displays the vision to evolve an integrated long-term
plan for energy, our future generation will literally blame us. | think the
Government must pay more attention to this aspect.

Coming to the pubiic sector, thers has been a lot of debate on
this. Some time ago, many of us including the Leader of the Opposition
had mentioned that though the public sector is out of favour, it has a role
io piay. Its original purpose, when it was established, was to build an
economic infrastructure throughout the country. | submit to the
Government, thraugh you, Mr. Chairman, that there are many areas in the
country where the economic infrastructure has not stil come up. | make a
particular mention of the entire North-East, the seven sisters, right from
Mizoram to Arunachal Pradesh. Private investment will not come there,
because i is a disturbed area. If is remote, Unless the Government takes
up the original vision of the public sector, that is, building up of
infrastructure, in these States, | am afraid we will be faced with a Catch-22
situation, where therg i1 no economic development because the private
sector will not come due to disturbance and if the public sector does not
come, the disturbance will continue. | would like the Government to
reconsider its overall policy towards the public sector.

Coming to the small-scale sector, it has been dereguiated. The
financial limits have been increased. | would like ¢ {ae you back to the
Mahamahim Rashtrapatiji's Address in October, 1991, where he mentioned
that the aim of the Government was to create one crore of jobs every year.
Where are these jobs going tc come from, if- not from the small-scale
sector? That is the accepted way to go. The hon. Prime Minister has
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himself mentioned here that we cannot have a jobless economic
development, High technology will not bring jobs, Therefore, it is
incumbent on us that whan we are devsloping an economic model for our
own country, we develop a model which applies to India. We cannot pick
up a model that is approprigte to some other societies, which are
incidentally having their own problems. If you study their economic system,
you will find it. We have to evolve a model for our own society. It has to
take into account the requiremant for technology and the fact that we have
one bilion people.  Unfortunately, Mahamahim Rashtrapatiji's Address,
conveying the policy of the Government, does not cover this.

Now the heaith palicy has been menticned here. Sir, not only this
Government --1 do not want to put the onus on this Government -- but also
the previous Governments have a backlog of a series of neglects in the
entire health system....

MR. CHAIRMAN: Hon. Member, it is 1 0'clock. You can continue
your speech at 2 o'clock.

SHRI SHANKAR RQOY CHOWDHURY: Sir, | would like to end my
speach.

MR. CHAIRMAN: You can continue after lunch.
SHRI SHANKAR RQY CHOWDRHURY: Okay, Sir.

MR. CHAIBMAN: The House is adjourned till 2 O'clock.
The House then adjourned for tunch at one of the clock.

The House reassembled after lunch at four minutes past two of the clock,
THE VICE-CHAIRMAN (SHRI SURESH PACHOURI in the Chair,

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Shri Shankar
Roy Chawdbhury will continue.

SHRI SHANKAR ROY CHOWDHURY : Mr. Vice-Chairman, my
penultimate point is on secularism. The Government has stated very clearly
and unequivocally that it is uncompromising in its commitment to
secularism. | accept that point. When a person of the stature of our much-
respected Prime Minister makes a statement like this, and when our
Ministers make statements like this, | accept their point of view. My only
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contention is that the intention and the wvision that is expressed here in the
Rajya Sabha or in other places, do not somehow seem o get transmitted or
permeated down to the street level. As a result, notwithstanding the
pronouncements of the Government, notwithstanding, | will say, the efforts
of the Government, at the grassroots [evel, a feseling of communal
permissiveness is again growing in this country. This is notwithstanding the
Government's best efforts; | give them that, So, the Government, | feel, will
have to make a much greater effort 10 ensure that what is stated at the
highest echelons of policy-making, is also enforced at the grassroots level
and at the street ievel, where people interact with each other. Our hon.
Prime Minister, for whom, let me assure you, Mr. Vice-Chairman, Sir, | have
the greatest of regards, is universally well regarded throughout the country.
So, many of us were taken aback when a person of his stature, a
statesman of his stature, made the statement that Ayodhya was an
expression of the naticnal will. We did not expect this from him.  Kargil is an
expression of the national wiil and we fully support the Government on this,
Pokhran, though many of my colleagues may not agree, 1s an expression of
national will and we support the Government. But when a statement like
this is made on Ayodhya, which is a self-inflicted injury this nation can ill-
afford, by a person for whom all sections of the scciety across the entire
spectrum have the greatest regard, many of us are concerned, because
such statements made at this level by a person who has ouwr regard, when
translated down at the street level, lead to many adverse incidents which
are, indeed, happening throughout the country. Now, for example, this
morning, there was a newspaper report that some of the lunatic fringes in
another group have said that the Taliban have damaged the Bamiyan
statues because we have damaged the Ayodhya and, if necessary, they
would take the heip from the Taliban. These are, perhaps, the unintended
consequences. We must exercise a great amount of self-control, self-
restraint and make our commitment to secularism very transparent, not only
at the highest level, but also at the functional level, the street levei. i have
no doubt when the Government says that it is committed to secularism; the
Government means it. But unfortunately, at the working level, at the street
level and at the lower levels, statements are made which Isad to
unnecessary, undesirable and unwanted inflammation of communal tensions,
something that this country of six refigions, 18 languages and about 2000
dialects cannot afford to have. So, | would urge the Government that it
must take oxtra-energetic steps to ensure that its policies at the highast
level are translated into action at the ground level.
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I will close, Sir, by touching upon a couple of issues, one of which
pertains to my State, West Bengal, and this pertains to the statement made
by the Government regarding drinking water schemes. | would like to
convey the dismay of the people of the State at the decision of the Centre
regarding provision of funds for removal of arseric in the ground water,

Our State is one of the worst affected States in the country. As
things stand, the Government's scheme mandates 75 per cent funding by
the Central Government and 25 per cent by the State Gavernmant, with the
proviso that unless the State provides this 25 per cent, that 75 per cent
shall not be provided. This has affected our State very badly. So, | would
urge upon the Government, through you, Sir, 1o reconsider this policy and
pay 75 per cent. Let the State make use of that; let progress be made
because there is a suffering in these areas which is, perhaps, not
highlighted so much in Delhi. So, | would request the Government to
reconsider this policy on provision of funds for purifying the arsenic from the
drinking ground water.

Sir, my second point pertains to coffee growers. My State does not
grow coffee, but a lot of coffee is grown in the Southern States, particularly
in Karnataka's Madikeri area and in Kerala. Now, the coffee growers of this
region are happy that the Finance Minister in his Budget has increased the
import duty on coffee, but | believe, that dumping of coffee continues in this
courtry. Thers is a lot of import duty on the chemicals which are used by
the. coffee industry. So, | would urge upon the Government, through you,
Sir, to examing the problems of the coffee growers of Karnataka and Kerala,
and see to it what best can be done to alleviate them. | close, Sir, by
thanking Mahamahirm Rashirapatiji for his Address to the Joint Session of
Parliament. | alse thank you for giving me this opportunity.

SHRI ARJUN SINGH (Madhya Pradesh): Mr. Vice-Chairman, Sir, |
am grateful t0 you for giving me time to speak on the Motion of Thanks on
the President's Address delivered to the Joint Session of Parliament. | am a
bit distressed, Mr. Vice-Chairman, Sir, by what | see on the Treasury
Benches. 1 think, ! am not trying to say anything against anybody in
particutar, but this is a debate on the President's Address. The Opposition
and other Members of this House would like to address this debate before
the people in some form or the other. We expect the Leader of the House,
the Minister of Parliamentary Affairs -- that is the minimum -- to be present
here. | am not asking for the Prime Minister 10 be here; he wili reply to the
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debate and we will listen to him. But, it appears that even this duty is being
taken casually by this Government. | am only recording my protest, and then
with yaur permission, | would go ahead with the debate,

S, the National Democratic Alliance Government, as it prefers o
be called, is a unique Governmeant which has come (o power in our country.

At the helm of affairs, the party is deeply rocted in obscurantist
ideals, ideologies and views, and, it has as its cealition partners, some of
the most progressive elements in the Indian political scene in a not too
distant past. That such a conglomeration should assume power in India
itself is, Mr. Vice-Chairman, a great tragedy for this country, Lecause that
brings to the fore the limits to which opportunism in poelitics can be taken, |
do not wish to cast any aspersion on any individual. That is not my job. But
these contradictions have to be highlighted, if we want to understand the
structure and chemistry of this Government,

i think, because of these inherent contradictions, the hon. President
of India, in his Address, has included a quotation from Dr. Babasaheb
Ambedkar. | don't know how it slipped nto it. K is difficult to believe that
As is expected, this was part of the recommendations made by this
Government for the President's Address. | will draw the attention of the
House to this. The President says, "While presenting draft of the
Constitution, he--that s, DOr. Babasahob Ambedkar-- had said with great
fervency.

“On January 26, 1950, we are going to enter into a life of
contradictions. In politics, we will have equality; and in social and
economic life, we wil have inequglity. We must remove this
contradiction at the earliest.”

This is what the nation expected.

| must say, to a very large extent, because of the founding fathers
and the tall leaders who came to coffice thereafter, these contradictions have
been resoived. It is not as if we are blank. What do we see today? It is
because of the contradictions that exist in this Government, this Government
is unable to resolve any of the contradictions to which Dr. Babasaheb
Ambedkar made reference and it was produced in the President’'s Address.
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Wwhat do we see? We see initiatives taken in an ad hoc manner by the
constituents of the Government in their own like and in their own wisdom,
They are carping criticism on this Government, going to the extent of
disassociating themselves from it and then, suddenly, they come together to
smugly share the spoiis of power.

Mr. Vice-Charman, Sir, | must say in great reverence to the
freedom fighters of this country who laid down their lives for the nation and
all those patrnois, they joined in this unique struggle for liberty, which has no
parallei in the world, and it toock place under the leadership of Mahatma
Gandhi. | am constrained 10 say that what we witness today can't really
lead this country cut of the morass in which wa have fallen; ang, certainly,
we can't expeci undiluted fervour and spirit from this Government, in these
difficult times. | have no criticism to make against anyone individually. But
certain facts will have to be underlined, If they are unpleasant to some
people, | can't help it. T personally beg for forgiveness. These inherent
contradictions, Mr. Vice-Chawman, 5Sir, are eminently visible in whatever
sphere of activity you want to have a lock., Take the case of agriculture.

We have just been told that for the first time an Agricultural Policy
has been enunciated. 1 will not go into the details of that because | am
sure some day that policy will be discussed in this House and then | will say
what | have to say on it.  But what is happening across the country? The
farmers, the peasants, the agricultural workers and their families are being
squeezed, literally squeezed, almost out of existence by what is termed as
the demand of the WTO Regime. Usually somebody will stand up and say,
“Well, you signed it, you brought it.* 1 am not going to say that we did not
do it. But { must in all sincerity say that we were alive to what was coming
and would have taken all the necessary steps which would have minimised
the rigors of this Regime. What have you done? One year before the
Regime was to be enforced for reasons which the nation is not aware of
yel, you went and got it implemented. Did this Parlament ask you to do
it? Did the electorate of india ask you to do it? Did the farmers of this
country ask you to do it? But at least we have to ask you as to who asked
you 10 do it. S0, it has been done benhind the back of the Parliament in a
surreptitious manner and what is it leading to is now for all of us to see.
In this context, for the benefit of the Prime Minister in absence and his
Government partially present, | would tell you through a poem that was
written nearly one hundred years ago in the context of the feudal
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atmosphere in the rural sector. Oliver Goldsmith, a very great poet of
England has this to say:

N fares the land

to hastening ills a prey,

where wealth accumulates

and men decay,

Princes and Lords may flourish

or may fade,

A breath has made them,

as a breath can unmake,

but a bold peasantry, their country's pride

when gnce destroyed can never be supplied.

I hope this Government understands the meaning of these words.
You have brought the Indian farming on the verge of extinction.  Suicides
are taking place. They have nowhere to look at. What is going to be the
future, God alone knows.  Sir, we are human beings. Apart from being
hurman beings, we have to call upon the society, the political system that
we represent, to come to this House and represent the people of this
country, and their voice must be heard. Even if the mandarins of today's
political system are immune to all these things, their voice has to be heard
and not oniy heard, but Iistened to with rapt attention and their woes are
redressed. There is nathing that | see which is being done in this regard.
The President has given his Address. We cannot find fault with the hon.
President, But we must put on record that this Government has woefully
negiected the interests of the farmers of this country and has literally
pushed them intc a political, physical and economic wilderness.

Then, the President has made a reference to the security scenario
of the country, Naturally, after food and shelter, comes security. What is
the security scenario in this country, may | ask? All great people, who are
in-charge of this, have been telling us from house-tops that the security of
this great country is highly endangered because of the activities of the I1SI
It appears, as if that is the only thing they have to say on the issue of
security. | want to know whether this House is not entitied t¢ know what
this Government s doing n this regard. Even the White Paper that was
promised has not been produced, in the wisdom of this Government. We
do not know why? At least, all of us couid be aware, collectively, of the
real potential of this danger. We are seeing initiatives being taken in an ac
hoc manner in this sphere going halfway, suddenly changing course then
retracting and then again starting. | would like to say that the Congress
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Party had been sensitive to this.  We do not want 1o embarrass this
Gavernment on the issue of security. Therefore, we have gone along with
them on many things, though, ultinatery, they might also harm us politically.
But., whether we are harming ourselves or not, at least,” do not let the
country be harmed. My apprehension is that on the security scenario this
Government is totally unaware and incapable of comprehending as ta what
needs to be done and how it is to be dore. In this situation, how can we
thank the President? As a formaiity we thank him. We wholeheartadly
thank him and express our deepest regard for him, But, we cannot thank
him if this Government wants to take his name, hide behind his name and
try to get ourselves into difficulties, We want the hon. Prime Minister, when
he replies to the Motion, to clearly enunciate the issues on which the
security scenario rests and what precisely this Government is doing to
address the dangers posed to the security of this country -- both internal
and external. Lip service will not do.

Now, | come tc something which is vary much on everybody's
mind. It is the economic agenda which this Government is pursuing.
Again, a charge is made that 'we are only following your agenda.' | can say
with all due respect t0 my esteemead senior colleague, Dr. Manmohan Singh,
who is sitting on my right, that the agenda that he intiated was not the
agenda that you are trying to implement it. His agenda was based on the
fifty years of our experience with caution, with circumspection and also
taking all the care that things do not get derailed because of the inherent
difficulties that this country has -- both in the sphere of the workers, farmers
and the underprivileged sections of the people. Therefore, to say that you
are folltowing what we have done is not only a fasile argument, it is a false
argument and you are trying to hide behind something which is not available
to you. And what are you doing? As | said in the very beginning, | have
no accusation to make and have no motive 1o impinge anybody's integrity,
But, here, again; | cannot fail to. put on record certain facts and the
consequences that they are bringing about on the floor of this House.

in this, | find a very unhappy and unfortunate parallel. What
happened in Russia between 1991 and 19977 It is not that | have special
knowledge of these things, and certainly not as good as many of the
stalwarts sitting opposite. But as a student of politics and as a public
worker, | try to keep in touch. The Prime Minister would perhaps be
distracted if | were to say so. But Mr. Shourie could convey to tim my
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request that he should read a book, which has been published with a titie
which is very evocative -- "The Godman of the Cremlin, the Looting of
Russia®. The author is Mr. Paul Klevinbco., If you just go through the
pages of this boaok, you will see blow by blow the chilling account of how
the great Russian people were denuded of the facilities that they have been
enjoying, of ther resources, and how a gang of people, with an unholy
nexus in the Government, outside the Government, in the apparatus of the
Government, could successfully emasculate the great Russians. Al these
events have lessons for us. But if you want to shut your eyes to it, no one
can have any grudge. But If we shut our eyes to i, then it means we are
not carrying out our responsibilities, not to Russia, but to our dear India.
Such situations have developed practically in every continent, whether it is
the African continent or it is Latin America or it is any other nation where
there was a rush to globalisation. Mind it, | am not against globalisation. |
am all for modernisation: | am all for economic reforms, but with open eyes,
not with the eyes given t0 us by somebody else, not with the ears given to
us by somebody else. Our own eyes and ears should equip us to
understand and decide what is good and what is not good. i you cannot
do that, then | must say with all bumility that this Government and the
people who are running it are not capable of sitting, where they are sitting.
There could not have been a more typical example of this than the
privatisation and disinvestment of BALCQ. | have great perscnal regard for
Shei Arun Shourie. | know him so well that | must say on record that | have
the highest regard for his intelligence, his rationality and his apgroach to
events. But in this case, | have 10 express my disappointment, To begin
with, | must disabuse the minds of this House of a suggestion that was
banded about, that the entire process of disinvestment in BALCO was
carred out with full cooperation and consultation of the Governments of
Madhya Pradesh and Chattisgarh. | do not want to take the time of this
House by going into the details of that account. But | would only say, with
your permission, that |} am prepared to place on the Table of this House the
correspondence that took place between the two Governments and the
Government of India. When | have your permission, | will do so. Then, |
will lsave it to the Members of this House, and especially to Shri Arun
Sthourie, to see whether the contents of these lettars written by you and
written by them actually constitute 'consultation’,

Far from it, you are telling them that a team is coming; and that
they provide them State security 50 that no harm comes to them. After that
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you have done everything and the Government is informed that they have
taken such a decision. Now, you better club it. With your permission, Sir, |
lay this on the Table of the House. | will authenticate it.

Iqeey (of g o) - TE, oed TR e @ & | @ R
o FY ot 3R wRen B & @ R ainifedre R fifore L (sgeurE)..

SHRI ARJUN SINGH: | wili authenticate .
Now, | come to other aspects of the disinvestmeant.

SHRI S. VIDUTHALA! VIRUMBI (Tamil Nadu) ;. Sir, | would like to
know whether he has laid any papér on the Table.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURY: He is going 10
lay.

SHRI S. VIDUTHALAI VIRUMBI: Sir, is he going to take permission
of the Chair, befgre laying them on the Table?

THE VICE-CHAIRMAN (SHRI SURESH PACHQURI) : He is going
to authenticate it.

SHRI S. VIDUTHALAI VIRUMBI: Sir, is he going to take permission
from the Chairman or from the Chair?

THE VICE-CHAIRMAN (SHRiI SURESH PACHOURD | will take a
decision on it.

SHRI S. VIDUTHALAI VIRUMBI: Sir, he can seek your permtssion
and you can ..,

SHRI ARJUN SINGH: Sir, | do not want to transgress any rule or
law,

St aresfa TR (A R - SuEhngy W@, R 9ed @ R @
ﬁﬁqmmﬁﬂwﬁﬁﬂm%%ﬂﬂﬁsﬁﬁ#mmﬂwﬁtﬁ

Wﬁﬁmmﬁﬁﬂﬁméﬁmﬁﬁrmmﬂﬁﬁmﬁﬁa

frer R EITH AT IR R B E R T e Paer @ &
AR AR o ST IE & 7 A e T W g SRR g% WRER §9 ¥EA ¥ R
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Fr W gy 98 Y@l & 7 JUETERE HEGY. SU 881 HUATH A 7@ B "o 8
fF % o wrmw & wyoR &7 o wew E fF O} wE m oW | wH
ara= guferfy & 2w wew |

STaungs (s o o) - S | 39 wET o 9Head uE awuRt @
2wy & afpmym oo v it Tef g2 R A A % ar
fafieext dnqe @ ¥ air of2 felt & 1 fiw A ol =t 97 & @) Eew veuH
Rpm T @ w9 1985, 66, 67, 71 A U amawen 8 & | WfFa St FRee fifred
drw & & @gm fF J 3@ 2| & e | of

sMaesfRdRrlt . wx, s 2a @ & R & o e @ & g9 70 @
2 ...(=uaur). .

FE H3 (o0 Tvfiemm o) - T '\ @ R &L (smaEun)...

st SR iy (9o wew) - B e € o @ SiewR T 991 Aar '
|

SHAI ARJUN SINGH: Sir, | do not think that we should tinker with
Ministers. Once this has been noted by the Chairman, presence of the
Leader of the House and the Prime Minister is of no importance to me.

Sir, | do not want to go into the charges and counter charges of
wrong doing, corruption or anything of that sort. These have already been
aired in this House for two days when the debate on this subject took
place. 1 want this House to go into something much more fundamental ie.
whether the letter and spirit of the Constitution has been followed in this
action of disinvestment by the Government. Before going into that, | would
like the House to see the geography, the demography and the future of the
area in which the natural resources of this country exist. If you have to
draw a line from Kolkata to Kanadla, from the tast to the West and spread it
nearly 500 metres in width, you wilt see almost 90 per cent of the natural
wealth of this country is in that area. Dernographically, it is in this area
that 80 per cent of the Scheduled Tribes reside. They almost perpetually
live under the poverty line.

it was these contradictions to which Dr. Ambedkar had referred to
when he was presenting the Draft of the Constitution. It is to these
contradictions that the President referred to when he was addressing the
Joint Session of Parliament. But this Government which exists on
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cantradictions, which lives in contradictions, which only can act in
contradictions can hardly see what is happening. Therefore, | have to tell the
House how the area - now specifically where BALCO exists, the mines
exist - is populated by the Scheduled Castes and Scheduled Tribes whose
glazed eyes, Mr. Vice-Chairman, even today reflect the oppression of the
centures. It is they who are being dealt with and how are they being dealt
with? It is just a coincidence before this Government took up this question
of disinvestment in BALCO, a case came up before the Supreme Court of
India which is now well know as the Samata case against the Government
of Andhra Pradesh, in which precisely these points were addressed. The
Supreme Court admitted this petition. This petition was filed by no less a
person than Shri Sob Sorabjee, who is now the Attorney General of India.
Then, it was considered by the court, on the 11" July, 1997, the court gave
its decision. The Supreme Court of India, while giving the decision, gave five
directions. Mr. Vice-Chairman, Sir, with your permission, | think it is
necessary for me to specifically quote those five directions. | do not want to
go into the details of the judgement. This House must be aware of those
directions. The Supreme Court said .

"We, therefore, feel, if necessary, that the Chief Secretary of
Andnra Pradesh should constitute a Committee consisting of himself,
Secretary (Industry), Secretary (Forest), Secretary (Tribal Weltare and Social
Welfare) to have the factual information collected and considered whether it
is feasible 10 permit the industry to carry on the mining operations. If the
Committee so opines, the matter be placed before a Cabinet Sub-
Committee consisting of the Chief Minister, Minister of industry, Minister of
Forests, Minister of Tribal Welfare 10 examine the issues whether licences
could be allowed to continue until they expire by a fixed time, or, whether it
is expedient to prohibit further mining operations in the light of Section 11
(5) of the Mining Act, take appropriate action in that behalf to submit reports
to this Court and on the action so taken." This was the first dacision,.

The second was, *In cases where similar Acts in other States do
not fully prohibit grant of mining leases of the land in the scheduled area,
similar Committees of Secretaries and State Sub-Committees should be
constituted and decisions taken thereafter.”

The third directive was, before granting leases, it would be
obligatory for the State Government to obtain the concurrence of the Central
Government which would for this purpose..' - this is very important-
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constiute a Sub-Committee consistng of the Prime Minister of India, Union
Mintster of Welfare, Union Minister of bEnvircnment so that State potlicy would
be consistent with the pobcy of the nation as a whole.

The fourth directive was, "It would also be open to the appropriale
Legislature, preferably, after a thorough debate, conference of all the Chief
Ministers, Ministers bolding the Ministry concerned and the Prime Minister
and the Central Ministers concerned, 10 take a policy decision so as to
bring about a suitatle enactment in the light of the guidelines laid down
above so that there would emerge a consistent scheme throughout the
country in respect of tribal lands,..”.

The next directive to the Andhra Pradesh Government is this: *The
State Government is directed to ensure that all industries concerned, be
they natural or jurisdic personsg, stop iuiiwith mining operations within the
scheduled areas except where the lease has been granted to the State
undertaking, that is, APS&D Corporation. They should report compliance of
this arder to the Reqgisiry of this Court withr Lix months of the date of this
judgment. The lessees of mining leases are directed not to break fresh
mines. However, in the meanwhile they are entitied to remove the minerals
already extracted and stocked in the reserve forest arsas within four
months' time from today. Al authorities concerned are directed to ensure
comphance thereof. Even the State undertaking carrying on the mining
operations would be subect to the regulation under the FC Act and the EP
Act. it would be open 1o the Slate Government to organise cooperative
societies composed solely of Scheduled Tribes to exploit the mining
operations within the Scheduled areas subject to the compliance of the
Act.”

QOne would believe that after such directives coming from the highest
court of the land, this Government would wake up and try to see how this
could be implemented. But what would you see? The first thing they were
doing was, they went in review ¢f this order of the Supreme Court. They
wanted this order to be reviewed. The Supreme Court, n s wisdom, on
4.2.1999, rejected that application for review. The Government did not stop
there. On legal advice given to them, the Central Government, again,
approached the Supreme Court for three things:

(@) Impleadmem as party-respondeant ;
(b) An application for modificatiocn of the court order ; and
{c) An application for permission 1o file an application for modification
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The Central Government made these applications. A threc-member
Bench of the Supreme Court dismissed this application by an order dated
'4.2.2000. We would have noped that after these successive rejections by
the Supreme Court, this Government would still wake up. But it is a hope
against hope. For, the motivation of this Government does not lie in the
social contradictions that exist in this country. For them, making a deal is
more important. And the entire BALCQO issue was taken up after all these
events have taken place! The Supreme Court judgment was there. These
petitions for review were rejected. The modification was rejected. And the
Ministry of Mines, in its supreme wisdom, sought legal advice as to what
they should do now; "since the Supreme Court seems to be adamant and
we want to do something by way of ~ disinvestment, what should we do
now?* Sir, again, | have access to a secret Ministry of Mines memorandum,
dated 10" July, 2000; a note for the Committee of Secretaries regarding
amendment of the Fifth Schedule to the Constitution of India in the light of
the Samata case. This is what cccurred to the Government, The best thing
to do was to0 amend the Constitution because it was an impediment in the
way of disinvestiment! And what are they going to amend? The Fifth
Schedule of the Constitution. What is the Fifth Scheduie? They could not
notice from the judgment that was delivered in this case, where the
Supreme Court itself said something on the Fifth Schedule, bath about its
philosophy and also it contents, The opinion given in the Ministry of Mines
was by the Atiorney General, who by a quirk of coincidence, happened to
be the same person who had filed this case in the Supreme Court; now he
is advising the Government of India as Attorney General in these words:
*The other course open to Parliament is to effect necessary amendments so
as to overcome the said Supreme Court judgment by removing the legai
basis of the said judgment.” Just imagne, Sir, the audacity. They want to
remove the iegal basis of this judgment. Since they cannot circumvent it,
remove it. "Such a course of action is legally permissible.” In this
connection, attention is invited to the Supreme Court judgment in Deepti
Cotton case, so and so.. "The conshiutional amgndment will have to be .in
conformity with article 368 of the Constiution. Such an amendment would
not involve any question of the Basic Structure.®” And what did the Supreme
Court say about the Fifth Schedule and Sixth Schedule? | am quoting from
the judgment. *The Fifth and Sixth Schedules, are integral scheme of the
Constitution, with direction, philcsophy and anxiety to protect the tribals
from exploitation, 10 preserve valuable endowment of their land for their
aconomic empowerment, to elongate social and economic democracy, with
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liberty, equality, fratermity and dignity of their person in our political life.* This
15 what the Supreme Court thinks of that portion of the Constitution, which
the Government wants to amend as if ¢ is an irritant.

SHRI SANGH PRIYA GAUTAM (Uttaranchal) : But, in the present
case, the Supreme Court has not stayed the transaction of BALCO. On the
contrary, it nas stayed the proceedings before the two High Courts.

SHRI ARJUN SINGH:  Mr. Gautam, | wish you had not asked me
this qguestion. There 1s a lot to distinguish between what the Supreme Court
has done now on the application of this Government and what it did on its
own while passing judgment in this case. There is nothing to compare.

SHRI KAPIL SIBAL {(Bihar) ; Sir, just to set the record straight, i
woolld like to =say something. The Government moved the Supreme Court
because two petitions were pending on this issue - one in Chattisgarh, the
other in the Dethi High Court - and since two High Courts may have given
contradictory opinions on the subject, the Uniun of India is entitted to mave
a Transfer Petition. So, all that happened was that a Transfer Petition has
been moved and the Supreme Court has stayed the proceedings in one
High Court. One of the petitions may be transferred to the Delhi High Court,
and both pefitions may be decided by the Dehi High Court. These
proceedings have no bearing on the merits of the case and what Mr. Arjun
3ingh is saying. Thig must come on record.

THE VICE-CHAIRMAN (SHRI SURESH PACHOURI): Right, Sir.

SHR! ARJUN SINGH: Sir, | never had the opportunity to wear the
gown, which my esteemed colleague wears today, both as Member of
Parliament and in his capacity as the Senior Advocate of the Supreme
Court. But | have studied law, and | have in my own ordinary way, dealt
with such issues, where there is a clash between the rights and privieges of
the tribals and the scheduled castes, and the rights and privileges of the
privieged class, be it the Government of the day or be it individuals, and |
can say with all humility, that in many cases, the Government of Madhya
Pradesh, when | was serving there, took decisions to confer rights on the
tribals and the scheduled castes according to the policy of the Congress
Governmeni much against the will of the vested interests who went to the
extent of doing everything they could to thwart us. Therefore, | am aware of
it. | claim no other special knowledge. Now, Sir, in the light of this, we
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waould like to kriow which direction the Government is going to teke, and we
would like to hear this not from anybody eise, but from the mouth of the
hon. Prime Minigter himself because he 15 the Government of India, Al
other Ministers work al his pleasure. Whether they work well or not-so-well
is something for him to judge, and not for me. But the answer in this
House must come from the mouth of no less a person than the Prime
Minister himself. It he cannot answer it, well, the House and the country will
draw thair own conclusions.

S, my own suggestion o him is, without quibbling about this
matter in legal terminology which will come easily to many who seek to
guide and advise him, that he should call a halt to the action already taken
and make this a test case. BALCO is nct the only thing that you are gaing
to do. You have already listed 27 other things. Listed! Not listed ones, |
do not know. | am saying this, Sir, because this country can ill-afford to
get bogged down into such matters where the economic well-being of the
country is concerned. It is hign time that all of us who have a high
respansibility, whether as Members of Farliament or as Ministers, whether as
a Chief Minister or as a Prime Minister, sat down and evolved a cansensus
s0 that the contradictions which the President has underlined in his Address
are resolved. If we do not do that, and If we go on treating these matters
on purely partisan lines, the future of this country will come to a grind. If
this suggestion s too naive, or is imbued with a political sense, let the
Prime Minister choose any other way, but this rush to globalisation, this rush
to reforms shouid come to a halt. Let us tread this path with caution, with
circumspection, just as Dr. Manmohan Singh did, and take this country cut
of the quagmire into which this has got today.

Sir, | am constrained to use this language, but | have no other
language to say all this. Sometimes, | get the impression when | hear the
impassiocned pleas of the Finance Minister, and also echoed by the hon.
Prime Minister, that now we have to go through the second and the third
stages of reforms with speed, alacrity and determination. It appears that
these stages of reforms are akin to the second or the third stage of
freedom struggle of this country. What are you saying? What are you
doing? Let the plunder of this country be halted. Let us do what is right?
Let us do what is needed to realise the energies of this country to expand
its horizon in every sphere of life. | know this country is endowed with
unlimited wvigour and inteliigence. The people of this ¢country have the
capacity to achieve anything that people in any other part of the country or
in any part of the world can achieve.
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3.00 P.M.

But don't lead them to a blind alley, an alley that has been
designed by a group of people whom the great national weekly, The
Outlook, calls the PMO. If the PMO can be rigged, as has been alleged,
what is left in the country? | am not saying that the Prime Minister is guilty.
But many things in the country can happen without his knowledge, though
that is equally objecticnable. | want to pay a tribute to Mr. Vinod Mehta,
the Editor of The Qutlook, for doing a great service to the country by
bringing to Yight the happenings that were against the interests of the
country. In my view, they can be termed as anti-national. Having said this,
| am quite aware that the spsech that | have made today has risks because
| am quite aware of the juggemaut of the globalisation, how it goes from
nation 1o nation and eats up people who dare t¢ stand in the way. As |
have said, | am not standing in the way. But | will be failing in my duty, if |
don't sound a warning to my country, to my countrymen, that something is
amiss. It is time that ail of us woke up, it is time that all of us sat togsther,
it is time that all of us put our heads together to do what is right for our
country, to preserve our heritage and legacy, and to give this country a
future that it deserves by any chance, by any calculation which is its rightful
due. Thank you.

SHRI RAM JETHMALANI {Maharashtra) : Sir, may | raquest the
hon. Member to place the memo from the Ministry of Mines, which he was
good enough to refer to, on the Table of the House so that we can all read
and make use of it.

THE VICE-CHAIRMAN (SHRI SURESH PACHCURI): He will have to
take the permission of the Chairman to lay it on the Table of the House,

SHRI RaM JETHMALANI: He will authenticate it and lay it on the
Tabie,

THE VICE-CHAIRMAN (SHR! SURESH PACHOQURI : Shri Ramdeo
Bhandari.

o, g o) (RER) | AT SUSHEDE S, 4 a1 @ AR T e
E & ey Ae-afes ogefy ot & sfiaray w7 @ vt wmt ® oA 99 1 amwR
war fm |

Igearae A, weyfa SR & afinmem $= 9finea gr R e
¥ iR Tw Afnied A 39 @ FFE B pify R R ¥ fog T iR 7@, FuS
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THE  VICE-CHAIRMAN  (SHRI SURESH PACHOURI. NO
commentary, please.

w. TR derdt - T’ dw S ® 5 e uer o Adfte oo R W
T HHf ¥ 98 W dorn A | 9gEdA FEHR I A I o1 of W e WSl &
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THE VICE-CHAIBMAN (SHRI SURESH PACHOURY: No. Do not
disturb, please. Let nim speak, . (interruptions).. Nothing, except what Shri
Bhandari says, will go on record
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SHR! S.B. CHAVAN {Maharashira): Mr. Vice-Chairman, Sir, | would
only refer 10 a few points of the President's Address because most of the
points have been covered by our esteemed friends from this side and the
other side. | will deal with some of the important issues which | consider
are very important from the country's point of view. The President has been
pleased to state that the rate of growth of the economy will be 9 per cent.
Sir, for achieving this, we have to scrutinise what has been achieved so far,
It has never been mcere than six per cent anytime. in fact, it was less than
6 per cent. | am sure - after all, this s a policy statement of the
Government - the Government must have considered it seriously when they
are talking in terms of ¢ per cent annual rate of growth. What is the
rescurce mobilisation which, in fact, is called for? Do they consider that
they will be able to raise resources of this magnitude particularly in the
context of not having offered anything developmental to the people at large?
We know the condition of the sconomy and what is left for the development
purposes particularly when a nuge amount of debt has already been raised
and we have not been able to pay back. In order to pay back, we have
again to go in for market loans.  That is the position to which we have
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been reduced. In this situation, the point that everybody has to consider 1S
whether this 9 per cent growth, which they are talking of, is really going to
be feasible at all. Sir, from the point of view of the requirements of the
people, | consider even this 9 per cent growth as most inadequate even if
only the barest necessities are 10 be made available to the people at large
who, in fact, at the time of every Five Year Plan wait that they will get some
kind of relief. But nothing has been offered so far. That is the situation n
which we are and that is why it becomes all the more necessary o consider
this 9 per c¢ent growth seriously which | consider still inadequate and
something more needs to be done.  We have to consider whether we have
the capacity to raise resources of this magnitude while looking at the debt
burden that we are already having. The next point that we have to consider
is the'work culture there. And if we decide to go in for ¢ per cent annual
growth rate, 1s the kind of discipling that is called for available in our
country? Both, the work culture and the discipline are not available in the
country. With noboedy likely to impose this, | do not think that it is going to
be available,

Another factor which we have to consider is iack of infrastructural
facilities. H we do not have the infrastructural facilities, how is it that we are
going to achieve the 9 per cent growth rate? To achieve this growth, first,
we have to cansider, in the case ol providing infrastructural facilities, giving
the top most pesition ¢ power generation. I we look 1o the power
generation, we find that in the last two successive Plans, we have not been
able tc meet even the revised targets which happens to be half of what
were targeted before. We find, in certain areas, the transmission and
distribution losses are of the order of 50 per cent and more. When the
buglar is next door, how dc we explain 50 per cent transmission and
distribution losses? There is open theft of energy. Everybody is aware of
the fact and still nothing s being done.

The next point is, we have to consider improving the plant load
factor and, especiaily, the peak capacity has 10 be created. At peak hours,
if we do not have the capacily, then, of course, the continuous processing
industries witt have to stop their activity, | do not think that any industry, for
that matter, can afford this kind of luxury, Sir, nuclear power is supposed
to be a very sacred thing. This is an environmentally friendly source of
energy. But, somehow, in Plan after Plan this has also failed. According to
my information, there seems to be some kind of reservation in the minds of
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the people who are in charge of the nuciear power department. It 1s high
tme. When we know ‘hat e entire Europe is basing all its power
requiaments on the nuclear power. why s it that we are having some kind
ol a hesitabon? Why cannot we take beld decisions and go ahead with the
nuclear power. In non-conventional sources, we have solar power, wind
power and other sources of power which are renewabie. They are not
exhaustible, but they are wnexhaustible  But, we find that there 15 no
comumercial exploitation of these sources of energy. Why cannot we
understand this truth and recognise all the achievements they have made so
far. They have to lock into this and see that these renewable sQurces
beccime commerzialy viable.

The next point | would ke to emphasise 1s to go in for a fast track
method.  Sir, fast track method is available for all those MNCs that would
like to have industries in our area, All the people congerned have o De
brought together and an ultimate decision has tc be taken within a limited
time for the cleararce of power projects. When | say fast track method, 1t
means. clearance should be given Dy the Ministry concerned, looking into
the coal requirements and other aspects and it should be seen that all these
power generation projects are cleared well in time so that this becomes
avalable for early starting of the proects. | do not know what exactly has
been the reason and why we have not been able to achieve this. | would
also like to plead with the Government that the officers, who, fail in
achieving their targets, shculd be held responsible, and some action needs
tc be taken. Now, nobody seems to be answerable. Every time, they go on
revising the target, which 1s not a very healthy sign of progress.

As the power generalion i$ an important infrastructure, so is the
irrigation.  Any kind of agrncuhtural production or agricultural planning wl
have no meaning unless you have canal irngation. But in the kind of
situation that we find all cver, | do not find any pariicular State in view
..(Interruptionsy. ..

Fuemead (o ¥y fug wam) ot Suiey adl, e dax & @ g2 R
SHRI DIPANKAR MUKHERJEE. Saorry, Sir.

SHRI 5.B. CHAVAN,  So, my request g that in irrigation projects
and also even in the commercial projects, the kind of return that we are
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gething, are not enough even for the mamntenance of the canals, leave aside
all other things. Well rngation and  other 1ypes of rrigation requirg
uninterrupted power. When is the power avalable to the agnculturists? It s
available at very odd hours at night.  That toc 1s not a dependable kind of
power. That is why the agricultural production is bound to suffer, the main
reason will be non-availability of power which is required for that purpose.

Sir, the Agriculture Policy Statement has been laid on the Table of
the House. | have a copy of it with me. They talk in terms of 4 per cent
rate of growth in agriculture production, knowing full well that the
infrastructural facilities are not available. | am not going to discuss other
points in the statement. But there is the most disturbing factor, which
accerding to me requires very serious consideration at the hands of all
those who are going to decide about the policy. There is one thing that
has been menticned. | read it from the Agricufture Policy Statement. It
says, "The Government wil provide active support and promotion to the
coopearative societies, structural reforms for promoting greater efficiency and
viability by freeing them from excessive bureaucratic control, etc, etc. The
private sector participation will be promoted through contract farming and
land leasing arrangements.® This is highly disturbing t¢ me. As we talk
about the agricultural reforms, everybody should be aware of the fact that
land reforms have been taken with considerable care. Now, this is for this
first time when we find that those who are not in agriculture, those who are
non-agricultunsts, are trying to enter into this field. It means, it is going to
be a total negation of the Land Beforms Policy that we have followed so far.
I am sure, when we talk in terms of agriculture; it is the small holder, the
marginal holder, who is in my view. When you talk in terms of export
promotion, when you talk of making avallable cold storages, you have some
other agriculturists in view. | suppose, these are the people who, in fact,
are in the view of those policy makers who are enunciating that these
facilities have to be provided. But so far as small and marginal farmers are
concerned, they are so poor that they can't afford this kind of a luxury.
That is why, the man who has been fighting the furies of nature, that is,
cyclones, floods, droughts; who has boldly been facing all these factors,
never complains because he has no other profession to go to. Suppose
these people are allured by these people by paying an hefty amount of
money: they will get the money, bui, thereafter, they will become slaves of
these big landhclders or lease hoiders. Are we going to allow this kind of a
situation in the country? | am sure that those whe, in fact, cannot see the
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writings on the wall, will ultimately find that it 8 going to lead to revolt in the
rural areas. | think that all that we are doing in the name of modernization
and globalisation is going to lead to a revoiting situation. The agriculturist is
for the first time, feeling frustrated  The farmer finds that he is not in a
position to pay back the money-lender from whom he has taken a loan, or
the panks from whom he has taken a loan. For the first time year after year
we find that agncullunsts are commiting swcides.  The number is on the
increase. | am sure that those who, in fact, are thinking in terms of having
a kind of agricutture policy, will have to decide as to what they propose to
do in the matter.

Just now my previous speaker spoke about the Agriculture Prices
Commussion and what the Commission has recammended. (it seams the
Prime Minister himself seems to have given some kind of an assurance that
15 agamnst what the Commission has recommended, saying that he will see
to it that the prices will not be reduced. | hope he stands by whatever
statement he has made.

Now, as if this was naot enough, 837 items have already been
allowed without any restriction. Al guantitative restrictions have been
rermoved. So, without any et or hinderance, all people can import a
nurber of tems. By this April, some more clams are going to be added to
this kst. What is the relief that they are talking about? The Finance Minister
was pleased 1o state the other day that we are gong to impose customs
duties, excise duties and see that a level-playing field is provided to all
these people. ! have been following this policy ever since Mr. Barnala was
in charge of agriculture, On the floor of this House he had promised that
50 per cent excise duty was called for in order 10 reverse the system of
subsidy 1o these people. Bul, when he went to the Cabinet, at least the
information that he provided is that the Prime Mimister himseif opposed it.
He allowed the dumping of sugar 1o take place in our country. | do not
know how the Prime Minister can possibly go 1o this length.  Later on, it
was heard that it was from Nawaz Shariff's factory that this sugar was
coming. So, in order to give him a special priviege this was allowed.
Argentina and all other countries are, in fact, subsidising to such a large
extent that we cannot imagine. This 1s actually a case where anti-dumping
measures need to be resorted to, but instead of doing that, we are going to
remove all the restrictions and to allow things to be imported, | am sure
that they will flood our markets and maks the lving of our farmers
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impossible. Are we going to allow this kind of a situation having committed
to the WTO?7 ! do not think that the WTO envisages this kind of a situation.
When the Uruguay Round discussions were going on, very noble sentiments
were expressed. They said: "we will see that all developing countries are
provided a level-playing field. They will be mn a position to export their
goods to our countries, and they will De abie 1o remove poverty from their
area.” Bul, when it came to practice, we found that it was a totally different
kind of a situation. Recently when President Ciinton had called a meeting in
America to review the warking of the WTQO, it was, in fact, a very surprising
situation that all the developing countries in a unanmous voice said "You
have cheated us. You have exploited us. We are not going to sign on the
dotted line."

This 1s a golden opportunity which is now available to the
Government of India. The Government of India should take an initiative in
the matter, call a meeting of the developing countries and teilt them that we
would come together and form our own charter on the same issues which
were enunciated by the developed countries. So, gdeveloped countries
should now be reguested tc cooperate in this matter. Now, this is going to
be an acid test for the Government whether they are going to protect the
interests of the country or follow the line set by the deveioped countries. in
fact, all the developed countries are bound to pressurise the developing
countries.

THE VICE-CHAIRMAN (SHRI SANGH PRIYA GAUTAM): Chavan
Saheb, | do not want to stop you from speaking. But there are seven more
spearers from your party. 3o, how much time would you take?

SHRI 5.8. CHAVAN: | was given half-an-hour. There are three or
four more points, then, | have done.

THE VICE-CHAIBRMAN (SHRI SANGHH PRIYA GAUTAM) : Okay.

SHRI S.B. CHAVAN: Mr. Vice-Chairman, Sir, the President was
pleased to state about the Inter-State Council. | would like to refer to two
issues. One is about the Fifth Pay Commission's recommendations and s
adverse effect on all the State Governments, In fact, their financial position
is very bad. If the Fifth Pay Commission recommendations are going to be
implemented, it bacomes al the more worse. The Government of India will
have t0 go to the rescue of the State Governments; otherwise, there will be
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a financial crisis in mest of the States, | think we should try to avond that
kind of a situation,

The next is about the revised Gadgil formula which has been made
applicable to the States where their income is lower than the national
average. Certainly, nobody wil object to this. This is a very salutary
principie.

There should be an even development of the country as a whole. Is
there any mechanism to find out whether the scarce resources are being
made availaple to those States which are lagging behind, or, whether they
are being used for bridging the gap of development, or, whether they are
being used for the revenue purposes? If they are going to pay saiaries out
of that money, then, of course, there 1s a Imit up to which everybody can
study and think about giving them rehief. | think, it is high time that
somebody should try and review the situation and find out a method of
saving the situation.

One more thing, then, | am done. That is about committed
expenditure. | happened to be the Chairman of the Department-Related
Parliamentary Standing Committee on the Ministry of Human Resource
Development. This issue has been agitating the entire Committee. At the
time of the consideration of the Demands for Grants of the Ministry of
Human Resource Development, officials showed us huge amounts. It was
almost half, at the time of the Revised Estimates. Even half of that amount
was not utilised by the Ministry. | was surprised. There seemed to be some
undisclesed thing which they were not able to explain. When | could not get
any explanation from the Financial Adviser, | called the Secretary
(Expenditure) of the Finance Ministry and discussed the matter with him at
length. He showed me the Budget head under which the provision was
avhilable. But when the Department approached the Planning Commission
and the Finance Ministry, what was their reply? They said, "For adjusting
youwr committees expendilure you have to reduce the plan provision and
provide for non plan development.” That means, Plan mcnay s being
diverted to Non-Plan development purposes. | don't think that this has been
the view of the Finance Commission, So far, this has never been the policy.
But the other day, my esteemed friend, Shri Pranab Mukherjee, talked about
manipulations done in the Budget itself in order to bring down the deficit.
Actually, the Plan meney is being utilised for keeping the fiscal artificially
low. Of couwrse, | can understand that there is a consistency in both the
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things. The Budget can be manpulated! | do not see how anybody will be
given any kind of reply different from what 13 said by the Finance
Commission and the Finance Ministry., i the entire thing 1s gone into
carefully, we find that this Governmenl 15 anti-people, anti-farmers, anti-
tabourers and, unfortunately. | am forced to say, even anti-national. That is
why | am sorry that | cannot support the Motion of Thanks moved by my
esteemed friend, Mr. T.N. Chaturvedi. | oppose it. Thank you.

THE VICE-CHAIRMAN {SHR! SANGH PRIYA GAUTAM): Before | call
the next speaker, there is a message from the Lok Sabha.

MESSAGE FROM THE LOK SABHA

THE BANKING COMPANIES (LEGAL PRACTITIONERS' CLIENTS'
ACCOUNTS) REPEAL BILL, 2001

SECRETARY-GENERAL: Sir, | have to report to the House the
following message received from the Lok Sabha signed by the Secretary-
General of the Lok Sabha:

"It accordance with the prowvisions of rule 96 of the Rules of
Procedure and Conduct of Business in Lok Sabha, | am directed to
enclose the Banking Companies (Legal Practittoners' Clients'
Accounts) Repeal Bill, 2001, as passed hy Lok Sabha at its sitting
hetd on the 7" March, 2001."

-

Sir, t lay a copy of the Bill on the Table.

MOTION OF THANKS ON THE PRESIDENT'S ADDRESS - contd.

SHRI V.V. BAGHAVAN (Kerala): Mr. Vice-Chairman, Sir, the policy
outline of \he NDA Government, as delivered by the respected President,
has hurt the common people very much. So, | am not in a position to
support the Motion moved by Mr. Chaturvedi, Sir. in the name of second
generation reforms, an coffensive 1s taken by the Government against the
working class. As you know, the wokring <¢lass has secured job security
after a prolonged struggle; not only protonged struggle, after so many
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